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¥est in the past-three years to go ahead with
the exporiment. The net result 1 this, 1 am
prepared to read out the figures. In 1970-
71, we exported 10 dozens of ruses the loss
for which was Rs, 2,583; in 1971-72, we
exported 205 dozens of roses the loss for
which was Rs. 6,826; in 1972-73 we again
tried to export 612 dozens the loss for which
was Rs, 11,000. So, over a period of thrce
years, we found that in spite of our best
efforts, due to sheer intrinsic nature nf the
buying countries as well as the selling coun-
tries and the long distance invoived as also
the expenses for packing etc. we could no
coatinue the exports.

SHRY K. GOPAL : Mr. Deputy Spesker,
Sir, in the statement under (b) one of the
reasons for discontinuing export of roses s
because of the fast changing vaiietal pre-
ferences of the buyers in the imporiing
countries.

As far as 1 know there is only one such
varietal preference of roses Wwith colours.
Roses do not change the colours as many
of us do. I would like to know how this
could be one of the reasons for discontinu-
ing the export of roses.

MR. DEPUTY SPEAKER : It is time for
you to change ?

SHRI K. GOPAL : Another reason for
this, according to him, is the domestic de-
mand being different from the export mar-
kets demand, limiting the expansion of arca
for cultivation of roses for expoit. In this
connection, I would like to know from hum
whether steps have been taken by the S.T.C.
to see that we now go in a big way for the
cultivation of roses so that in future, the
Ministry may consider favourably about th~

export of roses.

SHRI A. C. GEORGE : I may reiterate
that the S.T.C. tried on an experimental
basis the export of roses but they found it
was not economically feasible. This item
is not a channelised item and the agricul-
turists and the growers are free to export if
they could meet high expenses involved.

InroRY OF ROUGH BLANKS
f

*510. SHRI S. N. MISRA :
SHRy BIRENDER SINGH RAO:
Will the Minister of COMMERCE bz
pleased to state :
(n) whether M/s. Bharat Ophthalmic
Glass Limited, Durgapur, takes unusually
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long time to clear the release orders.issued
by the Joint Chief Controller of Imports and
Exports (CLA), New Delhi far the import
of rough blanks for the manufacture of
optical lenses;

(b) if so, the reasons therefor; and

(c) the steps Government nropose to take
to expedite clearance of the relcase orders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A,
C. GEORGE) : (a) and (b). There is no
delay in servicing Release Orders in cases
where the indents received from the parties
are complete.

(c) A proforma has bzen devised in
which the release otder holders have to indi-
cate technical details of thcir 1equiremunts
which helps in speedy clearance of releas:
orders by the canalising agency. Propc:als
to introduce further simplification in pro-
cedure are under consideration.

ENQUIRY CONDUCTED BY R B.I. RIGARDING
RECOVERY OF CANCELLED NoO1Es

*512. SHRI RAMAVAI'AR SHASTRI:
Will the Minister of FINANCE be pleased
to state :

{a) whether the report of the departinen-
tal inquiry initiated by Reserve Bank of
India regarding the circumslances Jeading to
the reported recovery of cancelled notes,
has been submitted;

(b) if so, the salient features thercof; and

(c) if not, how long would it take to
finalise the inquiry report ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (c). The inquiry is still
in nrogress and is likely to bs completel
shortly.

st aRmEATC WAt : gqTew,
g, oW 59w w Wi
gerr fradr &, g7 wer &1 fow ol
Fauaz fdr, qaAT  Srte T wTH A
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wr § AT A W rawT wiw WY
X

SHRI K. R. GANESH : The quantity ot
value of cancelied notes which was found
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was an one-rupec packet eonmtaining 94
notes. This wa found by one of the indi-
vidual persons, a tenderer, in a garbage
dump behind the Nizamuddin rgilway
statlon; and. he tendered it to the Reserve
Batk office for exchange. The matter was
icported to the police, and the Reserve
Bank has dlso been conducting an inquiry.
“The notes were tendered at the Reserve
Bank counter on 3rd December, 1973,
and immediately a report was lodgeq with
the Delhi police and the Delhi police has
been enquiring ifto it. The investigation.
are going on, and the Reserve Bank has
also started dicciplinary  proceed'n?s
against some emplvyees and show-crnse
notices have been given to them, and other
procedural aspects are being followed.
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SHRI K. R. GANESH : 1 think in fair-
ness 1 should not answer the hon Mem-
bet's question only on the basis of fhe
Question that he has put. The first quesiion
he has asked is what precautions are being
taken.

S TATIRITE WIE ¢ BE TE W
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SHRI K. R. GANESH: The fact is that
this packet of one rupee notes containing
94 potes was of these which were disposed
of under what is known as the standard
procedure. This was properly  sealed,
properly punched. When I use the word
‘punch’, it will not properly communicate
to hon members what is meant by it. Ac-
tually last time when this question came
up in the House, I went to the Reserve Bank
officc here and saw the whole pro-
cedure. Nearly one fourth of the notes get
destryed by bemng punched. A hole of the
dimensiens of one rupee is there when a
note is punched. As the hon. member,
more than anybody else, knows these
notes are sorted out note by mote. Action
on this particular packet was done under
the standard procedure under which it was
sorted out note by note. After sorting out
a parcentage of it was at'ested by two
officers Then it was put into—that is those
which are to declared to be destroyed—the
incinerator for destruction. The other
procedures that are there for destruction
and regarding disposal of ashes were also
followed This is one of thosw cases where
an accident has tagen place. This note
packet was also parily burnt out.

As far as the whols procedure it con-
cerned, of course, when an inquiry 1s
going on, they will find out if there is
anything, further wrong in the procedure
in which case it will be remedied.

He asked about those who are respon-
sible for it The point is that the Reserve
Bank has to find out. There is no outsider
involved in this. No outsider can be res-
ponsible for it. There must be certain neg-
licence at some point in regard to the pro-
cedure and they will have to locate where
this negligance was, because it has gone
throngh all the procedures. It is only the
procedure of burning and the ashes being
dealt with properly.

MR. DEPUTY-SPEAKER : You do not
seem to have slept properly last night. You
cannot organise your thoughts. You have
conveyed everything.

SHRI K. R. GANESH:I thougl'n .this
explanation was necessary because xt_ is a
question of the nation’s currency: It is not
a question of somebody having taken it.
There is a standard procedure. There has
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boor some negligence into. which some
imguiry s belng conducted Goth by the
podics and the Reserve Bank suthorfties.

SHRI B. V. NAIK : Since this one rupee
currency géts circulated tremendously and
onturdlly gets disintegrated in the process
and it is a costly procedure to replenish
it and there have been news items to the
effoct that the entire onerupe currency
is going to be substituted by a suitshis

MR. DEPUTY-SPEAKER: That 4 a
different question.

Shri B. V. NAIK : If s0, by what time
wo can expect the gubstitufion of the one
rupee note by the coin ?

MR. PBPUTY-SPEAKER : This
not arise,

PROF. MADHU DANDAVATE: I
just want to ask a question regarding the
scope and then I will put my gestion. The
hon. Minister has made a reference in the
course of his reply to the procedure of
burning and destroying currency notes. I
would like a clarification from you whe-
ther you would permit a particular ques-
ton regarding this procedure.

MR. DEPUTY-SPEAKER : The ques-
tion of procedure is a much bigger question.
He has explained the procedure, when
notes are comsidered as no longer in use,
when they are punched and how it has to
be done.

PROF. MADHU DANDAVATE: 1
want to ask a supplementary on that.

MR. DEPUTY-SPEAKER : You can ask
a question which is relevant.

PROF. MADHU DANDAVATE: Wwill
it be relevant in this question ?

PROF. MADHU DANDAVATE: As
the hon. Minister has made a cursory
reference to the process of destroying and
cancefling notes, in that connection, 1
would like to seek a clarification form
him, as far as the special precedure or
emergoncy procedure for destroying notes
it concerned, because it is full of potentia-
lities for allowing the notes to be destroy-
ed, to go out and allowed to be misused
by the others. May I koow whether he
would reconsider the entire attitude to the
process of destroying soiled  cprrency
notes by special precedores 7

does
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MR, DEPUTYSPRAKER : It iy & wy
gestion: for astion.

PROF., MADHU DANDAVATA: R b
an suggestion for imction, unfortunately.

MR. DEPUTY-SPEAKER,: Next ques
tion.
PROF. MADHU DANDAVATE: I
raised this issue sometime back, and they
are got doing anyfhing. 1 would be very
gl-dlithasunuﬁontorwmm
it i$ a suggestion for imaction.

MR. DEPUTY-SPEAKER:
please. Shri Ulaganambi.

SHRI R. P. ULAGANAMBI : Regarding
thoimunceotukingawaynotufm
banks, whether it is the Reserve Bank or
the State Bank, by legal or illegal means,-
it started from Nagarwala’s instanoe———

DEPUTY-SPEAKER : What is legal
or illegal here, I do not know.

SHRI R. P. ULAGANAMBI: Currency
notes have been taken away.

MR. DEPUTY SPEAKER: This is‘nc_n
about taking away currency notes. This it
about action for disposal of notes that are
considered to be no longer fit for use by
the Reserve Bank.

SHRI R. P. ULAGANAMSBI: My spe-
cific question is, this sort of instance, OF
incident, has taken place in our coumry.-—.—

MR. DEPUTY-SPEAKER: 1 think this
1s one isolated incident that has happened-

SHRI'R. P. ULAGANAMBL: It started
from Nagarwala's incident. May 1 know
what are the loopholes and whether the
Government will come forward to rem_c:ve
the loopholes arising from an inefficient
and incapable administration ?

MR. DEPUTY-SPEAKER: It is a sug-
gestion for action, Plug up the |
Next question.

EXPORT OF SUB-STANDARD HANDLOOM

FABrICS

»513. SHRI R. S. PANDEY :

SHRI PRABODH CHANDRA :

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have received
complaints about the export of sub-sfan-
dard handloom fabrics: and

(®) & oo, remedial measures proposed ?

Order,





